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GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELH]I
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faeetl, 4 S, 2025

BIE. 23 /19 /9RY. /2025 / faaw—8 / faemdt / 6349, — 7+ SWRIRIUTE gRT f3Aid 03 S, 2025 &
SR feraferRad e SR & S aR & foU YabriRrd fham Siram & —
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LEGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION
Delhi, the 4th June, 2025

F. No. 23/19/Proro./2025/LAS-V111/Leg./6349.—The following order of the Hon’ble Lieutenant Governor,
Delhi dated 03 June, 2025 is hereby published for general information: -

“ORDER

In exercise of the power conferred upon me by clause (a) of sub-section (2) of section 6 of The Government
of National Capital Territory of Delhi Act, 1991 (Central Act No. 1 of 1992), I, hereby prorogue the Second Session
of the Eighth Legislative Assembly of the National Capital Territory of Delhi w.e.f. 29'" May 2025.

Sa/-
(VINAI KUMAR SAXENA)

Lieutenant Governor, Delhi”

RANJEET SINGH, Secy.
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